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Orcr dLed 28.12004 

This Orig..Lnl Application Was filed On 

On 	QS' 20 	defec Ls were pointed out by the 

Rcjistry and accordl.uç;iy I the cty wan qran ted to 

the applicant to remove the defects by  

NO stc:pn haviri q been Likcn Lu einov LI'e du icc Ls 

the matter was listed before the Law Zirna on lI1) 

whn none appeared on behalf of the applicant before 

the:  Rsgistrarts Court and in the saii premises 

th matter has been listed before the Conch toay 

for orders. 

Unless the dcfocts as pointel out by the 

Rcistry are removed by 2022004 LhLs O.A. shall 

be dismIged without any rcfeLence to the Berh 

;end a copy of this order to the applicant 

ml his given address and a copy of the order be 

et to Bar Association for being displayed on the 

oticu }oard0 
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